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ORDER
The petitioner, DB Power Limited, has filed the present petition seeking
directionto CTU to operationalize 175 MW LTA granted to DB Power Limited for

supply of power from its 1200 MW coal based thermal power plant located in the

State of Chhattisgarh.

2. During the course of hearing on 14.12.2016, the representative of the
petitioner submitted that subsequent to the filing of the petition, CTU has
operationalized 175 MW LTA granted to the petitioner. Therefore, the petition
has become infructuous. The representative of the petitioner sought permission

to withdraw the present petition.

3. The prayer of the learned counsel for the petitioner is allowed.

Accordingly, Petition No. 191/MP/2016 is disposed of as withdrawn.
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